FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations,
2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/s. RKKR HOLDINGS PRIVATE LIMITED

SI. No. | Particulars Details
l. | Name of corporate debtor M/s. RKKR Holdings Private Limited

2. |Date of incorporation of |June 23. 1989
corporate debtor

Authority under which corporate Registrar of Companies Chennai

debtor is  incorporated /
registered

4. Corporate  Identity No. of | CIN: U2710TN1989PTCO017583
Corporate Debtor

3. Address of the registered office | Regd. Office: No. 6/13. Park Avenue, North
and principal office (if any) of | Avenue, Kesavaperumalpuram, Off Greenways
corporate debtor Road, Chennai — 600 028.

6. | Date of closure of Insolvency | March 2. 2026 (Date of order of Liquidation)
Resolution Process

i Liquidation commencement date | March 2, 2026 (Copy of order uploaded on NCLT
of corporate debtor Portal on March 06, 2026)

8. Name and registration number of | P. Balasubramanian

the insolvency  professional IBBI/IPA-001/IP-P-02867/2024-2025/14404
acting as liquidator
9. Address and e-mail of the | Address: 85/3. Sukkaliyur, Karuppampalayam
liquidator, as registered with the | Village, Karur, Tamil Nadu ,639003
Board Email: karurbalaw(@gmail.com

10. Address and e-mail to be used for | Address: Door No.3&4, 157¢ Ground Floor,
correspondence with the | Mahathma Gandhi Road, Bharathi Nagar,

liquidator Karur — 639 002 | Email: cirp.rkkr@gmail.com

11. | Last date for submission of April 05, 2026 (i.e., thirty days from the date Order
claims 1s uploaded on NCLT Portal)

Notice is hereby given that the National Company Law Tribunal, Chennai Bench., Court-II has
ordered the commencement of liquidation of M/s. RKKR Holdings Private Limited on
March 02, 2026 in IA(IBC)(LIQ.)/29(CHE)2025 IN CP(IB)/30(CHE)2023.

The stakeholders of M/s. RKKR Holdings Private Limited are hereby called upon to submit their
claims with proof on or before April 05, 2026 (1.e., thirty days from the date Order is uploaded on
NCLT Portal), to the liquidator at the address mentioned against item No.10

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted
by such a stakeholder during the corporate insolvency resolution process under the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016,

shall be deemed to be submitted under section 38. \‘ '

Sd/-P. Balasubramanian
Liquidator of M/s. RKKR Holdings Private Limited
Reg. No.: IBBI/IPA-001/IP-P-02867/2024-2025/14404

Date: March 09, 2026
Place: Karur
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INDIA SME Asset Reconstruction Company)Limited

(Subsidiary of Authum Investment & Infrastructure Limited (“AlIL”
CIN: U67190MH2008PLC 181062
Registered office: The Ruby, 11th floor, North-West Wing, Plot No. 29, Senapati Bapat Marg,
Dadar West, Mumbai - 400 028

PUBLIC NOTICE FOR E-AUCTION CUM SALE (Appendix - IV A) (Rule 8(6))

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) (“SARFAESI Act”) read with proviso to Rule 8(6) of the Security Interest
(Enforcement) Rules, 2002 (“the Rules”).

Notice is hereby given to the public in general and in particular to the Borrower and Guarantor(s) that the below described immovable
property mortgaged/charged to India SME Asset Reconstruction Company Limited (acting in its capacity as Trustee of ISARC 2025-
2026- 3 Trust (“ISARC”) as assignee of Fedbank Financial Services Ltd vide Assignment Agreement dated 26th September 2025
(hereinafter referred to as “Secured Creditor”), the Physical (Constructive/Physical) possession of which has been taken by the Authorised

I N N OV' s l ON Officer of the Secured Creditor, will be sold on “As is where is”, “As is what is” and “Whatever there is” and “No recourse” basis on

21* April 2026, for recovery of an amount aggregating to Rs. 31,96,885.43/- (Rupees Thirty One Lakhs Ninety Six Thousand Eight

8isarc

PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY, OUTSIDE INDIA.
Initial public offer of equity shares (as defined below) on the main board of BSE Limited ("BSE"™) and National Stock Exchange of India Limited ("NSE", and together with BSE, the "Stock Exchanges”)
in compliance with Chapter Il of the Securities and Exchange Board of India (Issue of Capital and Disclosure Requirements) Regulations, 2018, as amended (“SEBI ICDR Regulations").

(Please scan the QR code
o view the RHP) Hundred Eighty Five & Forty Three Paisa Only) as on 31st Jan 26 due to ISARC together with further interest, incidental expenses,
costs, charges, etc. thereon, due and payable to ISARC from Mr. GANESH S (Borrower) and from Mrs. GAYATHRI S (Co-Borrower)
(hereinafter referred to as Legal heirs of Mortgagor) (collectively referred to as ‘Borrower/Guarantors/Mortgagors”).

Detailed description of the Immovable Assets. Inspection date, reserve price and Earnest Money Deposit [EMD] shall be as follows:

| Description of Property Reserve Price EMD
Tirupur Registration District, Palladam Registration District, Palladam Taluk. Mathapur Rs. 31,78,000/- '8 Rs.3,17,800/- |
Village, Previous S.F. No. 156/5, Present Sub Division 156/SB1, punjai hec. 0.96.00. old | (Rupees Thirty-One | (Rupees Three
punjai acre 2.37, in punjai aere 2.36 within the following boundaries and measurements: - | Lakh Seventy-Eight | Lakh Seventeen
East of S.F. No. 156/SA land, West of S.F. No. 156/5B2 land, South of S.F. No. 156:4A land. . Thousand Only) | Thousand Eight
. , North of S.F. No. 156/5B 1 land In this middle punjai acre 2.36 of land | Hundred Only)
of Companies, National Capital Territory of Delhi and Haryana, Indi pubiic limited company pursuant to a resolution passed at the meeting of the Board of Directors held on October 24 Previous S.F. No. 156/5, Present Sub Division S.F. No. 156/5A, punjai hec 1.06.00 in punjai |
2010, and a special resolution passed in the exiraoramnary general meeting of our Shareholders held on November 19. 2010, and consequently, the name of our Company was changed 1o, ‘SRT Innovision Services Limited'” acre 2.62 within the following boundaries and measurements: |
and a fresh certificate of incorporation dated December 22 2010 was issued by the RoC. Thereafter, the name of our Company was changed 10 fnnovision Limited' pursuant to resolution passed at the meeting of the Board East of S.F. No. 121 land, West of S.F. No. 156/5B 1 land, South of S.F. No.156/4A land
of Directors held on January 17, 2011. and a special resolution passed in the exiraordinary general meeting of our Sharehoiders heid on February 8, 2011, and certificate of incorporation dated March 2. 2011 issued by the North of -S.F. No. 157 land |
RoC consequent to change of name. For details relating, please see section filed “History and Certain Corporate Matters " on page 257 of the red herring prospectus dated March 02, 2026 filed with the RoC (“RHP”). In this middle punjai acre 2.62, New Sub division S.F. No. 156/5A1A1A total punjai acre 4.98 |
Corporate Identity Number: U74910DL2007PLC 157700 approved by Combatore Town and Country Deputy Director under Ma. Va. regularization '
Registered Office: 1/209, First Floor, Sadar Bazar Delhi Cantt, Delhi - 110 010, india; Telephone: +31 11 2089 7903: Corporate Office: Plot 251, 1st Floor Udyog Vihar Phase-4, Gurgaon, Haryana - 122 015: Order/(Ko.Ma)N0.57/2018 to an extent of land was developed into residential layout in the |
Telephone: +91 124 438 7354; Contact Person: Jyoti Sachdeva, Company Secretary and Compliance Officer: Telephone: +91 124 438 7354; Email: cs@innovision.co.in: Website: WWW.INNOVISION.CO.iIN name of “Cheran Nagar” in Site No.48 within the following boundaries and measurements;- '
East of 23ft width south North Road West of site No 46.47 South of site no 49 North of- 30 ft |
OUR PROMOTERS: LT COL RANDEEP HUNDAL AND UDAY PAL SINGH width east west road In this middle, East west on the North side - 25ft East west on the South I
“ISSUER") FOR CASH AT A PRICE OF 2[e] PER 23; ;EZISUL_E ft South-North on the East side - 48 South-North on the West _side -'52 1/2+ﬂ !E
g 1269 Sq.ft or 117.89 Sq. mtr of an extent of vacant land with using e rights |
) COMPRISING A FRESH ISSUE OF UP TO [¢] EQUITY to layout roads common usage and common pathways etc., This property situated in now |
“FRESH ISSUE™) AND AN OFFER FOR SALE OF UP TO 1,238,000 EQUITY SHARES OF FACE re-survey S.F.No. 156/S8AIAIA1.
“OFFER FOR SALE") COMPRISING UP TO 619,000 EQUITY SHARES OF FACE VALUE OF 10 nd Time of Inspection of broperty - On IRth A % T i e eer——————————————— | ]
RES OF FACE VALUE OF 210 EACH AGGREGATING UP TO Z[e] MILLION BY UDAY PAL SINGH Date and Time of Inspection of property : On 16th Apr 26, between 11:00 AM to 05:00 PM (time)

“OFFERED smEsn,' THE OFFER SHALL CONSTITUTE [.] % OF THE POST-OFFER PAID-UP SHARE The Last Date, time for Submission of EMD : On 20th Apf 26, up to 5.00 P.M thfﬁugh online mode Only

Website www.bankeauction.com

Date and Time of E-Auction : On 21st Apr 26, from 11:00 AM to 01:00 PM (time) with auto - extension of five minutes each in |
the event of bids placed in the last five minutes

Auction will be conducted “Online” through the ISARC’S-approved service provider C1 INDIA PVT LTD, Udyog Vihar, Phase
2, Gulf Petrochem building No. 301 Gurgaon Haryana. Pin 122015.

Help Line No. +91-124-4302020/21/22/23/24 or +91 9594597555,
Help Line e-mail ID: Support@bankeauctions.com, For bidding, log on to Website https:i!www._banIieauc_tions.com

Contact person/Contact Number : Mr. Manikandan R. Mob No.: 7010047591,

: For detailed terms and conditions of the sgle, pTease refer to the link prEwided on website of India SME Asset Reconstruction
BI0/ OFFER CLOSES ON** THURSDAY. MARCH 12 2026 Company Ltd. i.e. www.isarc.in SD/-

Authorized officer,
“Our Company in consultation with the BRILM may consiger closing the Bid/Offer Period for QiBs one Working Day pnor fo the Bid/Offer Closing Date in accordance with the SEB! ICOR Regulations India SME Asset Reconstruction Company (ISARC) Limited
"UP! Mandate end time shall be at 5:00 pm on the Bid/Offer Closing Date.

Date :09.03.2026 (Subsidiary of Authum Investment & Infrastructure Limited (“AlIL”)
Place : TIRUPUR Acting in its capacity as trustee of ISARC- 2025-2026- 3 Trust

810/ OFFER OPENS ON* TUESDAY, MARCH 10. 2026

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
NOTICE TO INVESTORS: CORRIGENDUM TO THE RED HERRING PROSPECTUS DATED MARCH 2 2026 {THE "CORRIGENDUM") M/s. GUGNANI LEASING & HIRE PURCHASE PRIVATE LIMITED

This Corrigendum is with reference to the Red Heming Prospectus dated March 2, 2026 ("Red Herring Prospectus®), filed in relation to the Offer. In this regard, Investors may note the following:

Sl. |

No. PARTICULARS DETAILS

1. In the chapter “The Offer”on page 79 of the Red Herring Prospectus, the sub-heading “A) QI Portion  should be read as not more than [e] Equity Shares of face value T10 each instead of not less than ] Equity Shares 1 |Name of corporate debtor "|M/s. Gugnani Leasing & Hire Purchase Private
of face value ¥10 each. 3T BRIl R SN e Ly R

2. Inthe chapter “The Offer”on page 79 of the Red Herring Prospectus, the Sub-heading “B) Non-institutional Portion " should be read as not less than |#] Equity Shares of face value T10 each. aggregating up to T[e | million 2 |Date Uf iﬂcﬂfpofatifm of corporate debtgr_Jung 06, 1997 | |
instead of not more than [] Equity Shares of face value 210 each, aggregating up to Z[e] million. . ﬁﬁﬂg‘fgﬁ:’; dd?:ew!?;;;ggrporate debloris Registrar of Companies Chennai

J. Inthe chapter “The Offer”on page 79 of the Red Herring Prospectus. the sub-heading ‘C) Retail Portion”should be read as not less than [e] Equity Shares of face value 210 each, aggregating up to X[ e] million instead of e “corpgréte "I'den'tgi"t'y No. of Corporate [CIN: UB52 TN907 P TCa808 T ——————
not more than [e | Equity Shares of face value 10 each. aggregating up to I e | million, Debtor

4. Inthe chapter “Offer Structure” on page 433 of the Red Herring Prospecius in Issue structure table, the number of Equity Shares available for Allotment / allocation for QIBs should be read as not more than (o] Equity 5 |Address of the registered office and prin- 'Regd . Office: No. 6/13, Park Avenue, North Av-
Shares instead of not less than [e] Equity Shares

cipal office (if any) of corporate debtor 'enue. Kesavaperumalpuram, Off Greenways
Road, Chennai - 600 028.

hares avallable for allocation or Offer less allocation to QIB Bidders 6 Eigec;fsclosure of Insolvency Resolution IMarch 2. 2026 (Date of order of Liquidation)
and Retail Individual Bidders. |

: : 7 |Liquidation commencement date of cor-|March 2 2026 (Copy of order uploaded on NCLT
6. Inthe chapter “Offer Structure “on page 433 of the Red Herring Prospectus in issue structure table. the number of Equity Shares available for Allotment / allocation for Retad Individual Bidders shall be read as not less

|porate debtor \Portal on March 06, 2026)
than [e] Equity Shares avadable for allocation or Offer less allocation to QIB Bidders and Non-Institutional Bidders instead of not more than |®] Equity Shares available for allocation or Offer less allocation to QIB Bidders 8 |Name and registration number of the in- |P. Balasubramanian
and Non-Institutional Bidders. i *_soive_r]r_:y pr_g;fess_i_onal a_cting_ as _liq_uidatpr_lB_BHIPﬂ_t_-OO1{_IP-P_—D286?/_2024_—2025/144_104
The Red Herring Prospectus shall be read in conjunction with this Corrigendum. The information specified in this Corrigendum supersedes the information in the Red Herring Prospectus 10 the extent inconsistent with the 9 'Address and e-mail of the liquidator, as |Address: 85/3. Sukkaliyur, Karuppampalayam
information already specified therein. The Red Heming Prospectus accordingly stands amended fo the extent stated hereinabove registered with the Board Village, Karur, Tamil Nadu ,639003. Email:
* - karurbalaw@gmail.com
fled. _ : Sos S A R sl VERCNG L MUY - p b s e
Uniess otherwise specified, all capitaiized terms used herein shall have the same Meaning ascribed 10 such lerms in the Red Herring Prospectus. For further details. please refer to the Red Herring Prospectus 10 /Address and e-mail to be used for corre- |Address: Door No.384. 157e Ground Floor, Ma-
A s B A* Simple. Safe, Smart “Applications Supported by Blocked Amount ("ASBA") is a better way of applying to offers by simply blocking the fund in the bank account. For further i i s 235?33 ﬁ?;?c?;;i'gfgﬁagg;:igzﬁw e
way of Application!!! delails, check section on ASBA. Mandatory in public issues. No cheque will be accepted.

11 |Last date for submission of claims _|April 05, 2026 (i.e. thirty days from the date
Order is uploaded on NCLT Portal)

UPI-Now available in ASBA for Retail Individual Investors and Non Institutional Investor applying in public issues where the application amount is up to T 500,000, applying Notice is hereby given that the National Company Law Tribunal, Chennai Bench. Court-ll has
t !’=I) through Registered Brokers, . ;

ordered the commencement of liquidation of M/s. Gugnani Leasing & Hire Purchase Private Lim-
ASBA Bank (SCSBs) orto use the facility of linked online trading, demat and bank account. Investors are required to ensure that the bank account used for bidding is linked to

ited on March 02, 2026 in IA(IBC)(LIQ.)/28(CHE)2025 in CP(IB)/152(CHE)2023.
unren mrments wiewace  their PAN. Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020 and press release dated June 25,

The stakeholders of M/s. Gugnani Leasing & Hire Purchase Private Limited are hereby called
: release dated Septem : upon to submit their claims proof on or before April 05, 2026 (1.e., thirty days from the date Order
2021 read with press S ber 17,2021, CBQT Circular No. 3 0f 2023 dated March 28, 2023. | IS uploaded on NCLT Portal), to the liquidator at the address mentioned against item No.10
ASBA has fo be availed by all the investors except Anchor Investors. UPI may be avalled by (i) Reta Individual Investors in the Retai Category; (i) Non-Institutonal Investors with an appication size of up 10T 500,000 The financial creditors shall submit their claims with proof by electronic means only. All other
in the Non-institutional Portion. For details on the ASBA and UP! process, please refer fo the details given in the Bid Cum Application Form and abndged prospectus and also please refer to the section “Offer creditors may submit the claims with the proof in person. Dy post or by electronic means.
Procedure” on page 437 of the RHP. The process is also available on the websife of Association of Investment Bankers of Indka (“AIBI") and Stock Exchanges and in the General Information Document. The Bid Cum Submission of false or misleading proof of claims shall attract penalties.

ther with BSE the “Stock Exchanges”) In case a stakeholder does not submit its claims during the liquidation process, the claims sub-
OtherAction.do?doReco gnisedFpizyes&intmid=35 and mitted by such a stakeholder during the corporate insolvency resolution process under the In-

. - o i U1 st bk e . bts b b o b eions, 518 b omd 058 s s e P
www.sedi gov.in. UP| Bidders Bidding using the UP! Mechanism may apply through the SCSBs and mobile applications whose names appear on the website of SEBI. as updated from time to time. Kotak Mah

Sd/-P. Balasubramanian
Bank Limited has been appointed as the Sponsor Bank for the Offer, in accordance with the requirements of SEBJ circular gated November 1, 2018 as amended. For Offer related quenes, please contact the BRLM on Liquidator of M/s.Gugnani Leasing & Hire Purchase Private Limited
thewr respective emall IDs as mentioned below. For UP! related qQuenes, investors can contact NPC/ at the toll free number: 18001201740 and mall Id: ipo. upi@npdi.ong.in

Reg. No.: IBBI/IPA-001/IP-P-02867/2024-2025/14404
Date: March 09, 2026, Place: Karur
Disclaimer Clause of Securities and Exchange Board of India (“SEBI”): SEB! only gives its observations on the offer documen
in the Offer Documents, The investors are advised 1o refer to page 417 ofthe RHP for the full text of the disclaimer clause of SEBI.

Disclaimer Clause of BSE: It is 1o be distinctly understood that the permission given by BSE Limited should not in any way be deemed or construed that the RHP has been Cleared or approved by BSE Limited nor does it FORM B

certify the comectness or completeness of any of the contents of the RHP The investors are advised lo refer to the page 419 of the RHP for the full text of the disclaimer clause of BSE. PUBLIC ANNOUNCEMENT

Disclaimer Clause of NSE (the Designated Stock Exchange): It is to be distinctly understood that the permission given by NSE should not in any way be deemed or construed that the Offer Document nas been cleared or (Regulation 12 of the Insolvency and B ankruptcy Board of
approved by NSE nor does it certify the comrectness o completeness of any of the contents of the Issue Document. The investors are advised to refer to page 420 of the RHP for the full text of the disclaimer clause of NSE

ts and this does not constitute approval of either the Offer or the specified securities stated

India (Liquidation Process) Regulations, 2016)
BOOK RUNNING } LEAD MANAGER e = feorerimiee peiien  REGISTR TRAR mﬁm R e ——— Pt FOR THE ATTENTION OF THE STAKEHOLDERS OF
1 __M/s. RKKR HOLDINGS PRIVATE LIMITED
SI.No. PARTICULARS DETAILS
K F I NT E‘ H 1. | Name of corporate debtor M/s. RKKR Holdings Private Limited
Ca e e CaPinitnEs Todndlbomarios 2. | Date of incorporation of corporate debtor |June 23 1989
EMKAY GLOBAL FINANCIAL ES LIM KFIN TECHNOLOGIES LIMITED 3. | Authority under which corporate debtor is Registrar of Companies Chennai
SERVIC ITED ' Incorporated / registered
The Ruby, 7th Floor, Senapati Bapat Marg, Dadar (West), Mumbai 400 028, Maharashtra, India Selenium, Tower B, Piot No. 31 and 32 Financial District, 4. | Corporate Identity No. of Corporate Debtof CIN: U2710TN1989PTC017583
Telephone: +91 22 6612 1212: Email: innovision.ipo@emkayglobal.com Nanakramguda, Serilingampally Hyderabad, Rangareddi 500 032, Tel.a_ngan_.';nT lnqma 5. |Address of the registered office and|Re gd. Office: No. 6/13, Park Avenue. North
D P Do e o WA s A ookl oo ety e gran g el i ary)f cport s vnve, " Kesavpormalpam. - Of
: V) : - 7 : — - Greenways Road, Chennai - 600 028.
SEBI registration number: INM0000 11229 Contact Person: M. Murali Krishna; SEBI registration number: INR00000022 6. | Date of closure of Insolvency Resolution | March 2, 2026 (Date of order of Liquidation)
COMPANY SECRETARY AND COMPLIANCE OFFICER Process
: 7. |Liquidation commencement date of | March 2. 2026 (Copy of order uploaded on
Jyoti Sachdeva, INNOVISION LIMITED
| ‘ corporate debtor NCLT Portal on March 06, 2026)
Plot 251, 1st Floor, Udyog Vihar Phase-4, Gurgaon, Haryana - 122015 India. Telephone: +91 124 438 7354; E-maill: cs@innovision.co.in; Website: www.innovision.co.in 8. | Name and registration number of the P. Balasubramanian
invesiors may contact the Company Secretary and Compliance Officer. the BRLM or the Registrar to the Offer in case of any pre-Offer or post-Offer related grievances. such as non-recept of letters of Allotment. insolvency professional acting as liquidatof IBBI/IPA-001/IP-P-02867/2024-2025/14404
non-credit of Allotted Equity Shares in the respective beneficiary account, non-receipt of refund orders or non-receipt of funds Dy elecironic mode. 9. |Address and e-mail of the liquidator, as | Address: 85/3, Sukkaliyur, Karuppampalayam
registered with the Board | Village, Karur, Tamil Nadu ,639003
All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP. | Email: karurbalaw@gmail.com
For INNOVISION LIMITED 10./Address and e-mail to be used forlAddress: Door No.3&4, 157e Ground Floor,
On behalf of the Board of Direct correspondence with the liquidator Mahathma Gandhi Road, Bharathi Nagar, Karur
0 L ST - 639 002 | Email: cirp.rkkr@gmail.com
. | % 11.|Last date for submission of claims April 05, 2026 (i.e., thirty days from the date
Plac. Dedhi Jyoli Sachdeva Order is uploaded on NCLT Portal)
Date: March 07. 2026 Company Secretary and Compliance Officer Notice is hereby given that the National Company Law Tribunal, Chennai Bench, Court-ll has
INNOVISION LIMITED is proposing. subject to receipt of requisite approvals, market conditions and other considerations. to make an initial public offer of its Equity Shares and has filed a red herring prospectus dated gg%%r%dlm%oﬂﬁ ?Eeng;tEc;fzgggnfstg;(g):»gﬁ(.CRHK;?Uiggldmgs Private Limited on March 02,
March 02, 2026 with the RoC. The RHP is made avaitable on the website of the SEBI at www.sebi.gov.in as well as on the website of the BRLM |.e. Emkay Global Financial Services Limited at www.emkayglobal.com, the ‘ . . < ' By
S | e . . b . . The stakeholders of M/s. RKKR Holdings Private Limited are hereby called upon to submit their
website of the NSE at www.nseindia.com and the website of the BSE at www.bseindia.com and the website of the Company at www.innovision.co.in. Any potential investor should note that investment in equity shares claims with proof on or before April 05, 2026 (i.e.. thirty days from the date Order is uploaded on
involves a high degree of risk and for details relating fo such risks, please see the section “Risk Factors™ beginning on page 32 of the RHP. Potential investors should not rely on the DRHP for making any investment ’ '

| | NCLT Portal), to the liquidator at the address mentioned againstitemNo.10
dgecision but should only rely on the information included in the RHP filed by the Company with the RoC.

The financial creditors shall submit their claims with proof by electronic means only. All other
, Orin a transachion creditors may submit the claims with the proofin person, by post or by electronic means.
' Submission of false or misleading proof of claims shall attract penalties.
CONCEPT In case a stakeholder does not submit its claims during the liquidation process, the claims
submittedby such a stakeholder during the corporate Insolvency resolution process under the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016, shall be deemed to be submitted under section 38.

Sd/-

P. Balasubramanian

Date: March 09, 2026 Liquidator of M/s. RKKR Holdings Private Limited
Place: Karur Reg. No.: IBBI/IPA-001/IP-P-02867/2024-2025/14404

epaper.financialexpress.con'.. . CHENNAI/KOCHI
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[Door No.508, Eagantha Apartment,
Kannigapuram, Chennai - 600012.
Il M.Barath
Door No.501, Eagantha Apartment,
Kannigapuram, Chennai - 600012,
3. Basker
Door No.501, Eagantha Apartment,
Kannigapuram, Chennai - 600012.
Also at I
No.24/19, Vellala Street, Kodambakkam,
Chennai 600024

Please take notice that my Client
V.Pazhanivel has filedthe above suitfor
recovery of money which was loaned
by my clientto the Defendants herein.
The said suit came up for hearing on
03.03.2026 and the Hon'ble Courtwas
|pleased to order notice returnable by
24.03.2026. Make itconvenienttoappear
Iblfurl the Hon'ble XXIl Assistant City
Court, Chennai, in person, or through |
pleader, on 24.03.2026 at 10.30 A.M.
or soon thereafter as may be heard,
failingwhich the matter will be decided |
Ex-parte.

R.NAVEEN SRINIVASAN
Counsel for Plaintiff
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